IN THE NATIONAL COMPANY LAW TRIBUNAL
NEW DELHI BENCH (COURT - II)

Item No. 103
IB-306/ND /2024

IN THE MATTER OF:

Central Bank of India ... Applicant/Petitioner
Versus
Sh. Ashok Verma Respondent

Under Section: 95(1) of IBC, 2016

Order delivered on 03.10.2024

CORAM:

SH. ASHOK KUMAR BHARDWAJ SH. SUBRATA KUMAR DASH
HON’BLE MEMBER (J) HON’BLE MEMBER (T)
PRESENT:

For the Applicant : Adv Ambuj Maurya

For the Respondent
Hearing Through: VC and Physical (Hybrid) Mode

ORDER

Mr. Damodar Prasad Gupta, IP appointed as RP in terms of the order dated
06.09.2024 submitted that the order passed by this Tribunal appointing him
as RP could be received by him on 10.09.2024, but as he is not the IP, who
accorded his consent to creditor i.e. Central Bank of India to act as RP, he
took no steps in the matter in terms of the provisions of Section 99 of IBC,
2016. As the order was received by Mr. Damodar Prasad Gupta on
10.09.2024, he ought to have apprised the Bench about his stand much
earlier. Nevertheless, in the circumstances let notice be issued to Central
Bank of India to clarify its stand regarding the proposal of name of Mr.
Damodar Prasad Gupta, IP as RP as also to take necessary steps in the
matter.

List on 04.11.2024.

Let a copy of this order be sent to IBBI for its information.
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